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Protection and rehabilitation of ganges river dolphins

142. PROF. M.V. RAJEEV GOWDA: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether the Ministry has taken any recent steps for the protection and 
rehabilitation of the Ganges river dolphins that has been threatened by deteriorating river 
water quality arising from deforestation, pollution and entanglement in fisheries nets as 
well as factors such as the vast area that has been altered by the construction of more than 
50 dams in recent years;

(b) if so, the details thereof;

(c) whether any recent studies have been able to ascertain the number of such 
species in the Ganges; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL 
JAT): (a) Yes, Sir.

(b) Based upon the ‘Dolphin Action Plan’ drawn under NGRBA, a project for 
educating school children and communities on dolphin conservation was taken up during 
2010-12 at 20 dolphin-sighted locations at a cost of Rs. 36.5 lakhs. Another project at 
a cost of ` 128 lakhs has been taken up for 2014-16, to address the threat to Gangetic 
Dolphin from the use of chemical fertilizers for agriculture along Ganga river basin, use 
of monofilament nylon nets and exploitation of small fish resulting in prey base depletion 
for Gangetic Dolphin and other educational activities. During 2014, Dolphin Action Plan 
was reviewed with experts, States etc.to identify various short and long term measures. 
Conservation of Aquatic Life is one of the identified activities under the Namami Gange 
programme.

(c) and (d) As per the Dolphin Action Plan, the Gangetic Dolphin is distributed in the 
Gangetic-Branmaputra-Meghna and Karnaphuli-Sangu river systems of India, Nepal and 
Bangladesh. The total population is estimated to be between 2500 and 3000 individuals in 
its entire distribution range, out of which more than 80% is within the Indian territory.

extraction of ground water

143. SHRI AVINASH RAI KHANNA: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) whether Government proposes to set up a central ground water level authority 
to check rampant extraction of ground water in various States;
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(b) if so, the details thereof; and

(c) what other steps Government proposes to take to ensure that ground water is 
not extracted for commercial purposes?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL 
JAT): (a) Yes, Sir. Central Ground Water Authority (CGWA) has been constituted under 
Section 3(3) of The Environment (Protection) Act, 1986 to regulate indiscriminate 
groundwater abstraction in the country.

(b) and (c) 162 Blocks/Talukas/Areas for regulation of ground water development 
in the country have been notified by CGWA, wherein, permission to construct new bore 
wells is not granted, except for drinking and domestic purpose. In non-notified areas, 
CGWA accords “No Objection Certificate (NOC)” for withdrawal of ground water for 
new and expansion of industrial/infrastructure/mining projects based on guidelines/
criteria fixed for evaluation of such projects. Regulations are being enforced through 
the concerned Deputy Commissioners/District Collectors and in cases of reported 
violations/shortcomings in implementation of directives of CGWA, the concerned Deputy 
Commissioners/District Collectors have been authorized to take necessary action as per 
the provisions of Section 15 to 21 of The Environment (Protection) Act, 1986. Besides, a 
Model Bill has been circulated to all the States/UTs to enable them to enact ground water 
legislation for its regulation and development.

Accelerated irrigation benefit programme

†144.  SHRI RAMDAS ATHAWALE: Will the Minister of WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased to state:

(a) the State-wise number of additional under construction schemes to be 
sanctioned this year under the Accelerated Irrigation Benefit Programme, as on date; 
and

(b) by when the final decision would be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, 
RIVER DEVELOPMENT AND GANGA REJUVENATION (SHRI SANWAR LAL 
JAT): (a) Four Projects have been included in the AIBP Scheme in the list this year 
i.e. 2014-15. In addition, four proposals of new irrigation projects are under scrutiny/
examination, which have been received from State Governments during the year 2014-15 
for Central Assistance under AIBP.

†Original notice of the question was received in Hindi.


